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OFFICE OF THE PRINCIPAL DISTRICT St SESSIONS JUDGE
EAST DISTRICT, KARKARDOOMA COURTS, DELHI

ORDER

With a view to rationalize the work load in the courts of Civil Judges, it is
hereby ordered that the cases mentioned in Annexure "A" be transferred for the
disposal in accordance with law to the court as mentioned below:-

fml Transf d l A IA‘ Ii ‘ erre l
SI‘ from the court Annexure "A" I Transferred to ‘No. I of the court of I

__c 7 _ _ _ , _ _ _ -
' ‘ l

I Exceptthe cases mentioned at sl., Courg;g:2'aAyuSh
1 ’ no. 34,46.59,74 and 9a (Total 207 Civfljudge 'EaSt |

l ‘Z Court of Sh. Vinik C3595) ‘ District’ i'<|<D l
—— Jain, AC]-ARC, l A ~ 1

East, KKD ‘ Case mentioned at Sl No ‘ S court of Ms‘ l' ‘ aema lain, JSCC 12 34,46,59,7gaand)98 (Total 5 ASCJ_GJ| East
l 595 L District,KKD

Notes:
1. The staff of Transferor will send the files/records/proceedings to the trans-
feree court in all respects with instructions to the parties or other concerned/wit
nesses/applications to appear before the transferee court on the date fixed and
transferor court would display the cases with name of transferee court on the
Notice Board of the court.
2. The Ahlmad/Asstt. Ahlmad/Nazir of the transferor court will handover the
files/records/proceedings to the Ahlmad/Asstt. Ahlmad/Nazir of the transferee
court so that all kind of applications (whether CA, Inspection etc) may be dealt
with by the transferee court. The Connected/Cross Cases/Applications be
also transferred alongwith main cases files.
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\O\1'3, -— \o'l\\L
No. /Judi. Br./EastlKKD/2025/Delh Dated = 1 2 JUN 2325 ~ - M
Copy forwarded for information and necessary action to:- _ Q3 F57 ~-
1. The Registrar General, Hon'ble High Court of Delhi, New Delhi mafia‘ “E779,

. The Principal District & Sessionsjudge (HQs), fis Hazari Courts, Delhi. 4} ' ' -~—-»J) £325 _,

. The Concernedjudicial Officers. ’ k3"I¢§6 Q ~

U'I_&\AJI\)

/-4° \é)/A126}

make necessary updation/entries of the transfer cases from the Transferor ,
Court to Transferee Court ‘ * "

6. The A.O. (Judl.)/Branch In-charge, Copying Agency/Record Rooms, f»._-firH 0
Karkardooma Court, Delhi. '- 4e._."._":_

. The A.O. (judl.)/Branch In-charge, Filing Section/General Branch, East
District, Karkardooma Court, Delhi.

8. E-Sewa kendra, East District, Karkardooma Courts, Delhi
9. The Secretary, Shahdara Bar Association, Karkardooma Courts, Delhi with

the request to display on the Notice Board.
10. The Secretary, DLSA, East District, Karkardooma Courts,85aerl/hi/

\_},1/.\The Website Committee, Karkardooma Courts and Tis H l Courts, Delhi
12. The In-charge, Care Taking Branch, East District, Karkardooma Courts,

Delhi.
13. The R& l Section, East District, for uploading on LAYERS.
14. PS to the undersigned.

7

, -Ni\;p\\_., ___/

Principal District & Sessionsjudge
East District,

Karkardooma Courts, Delhi.

 

Officer In-charge, Computer Branch, Karkardooma Courts, Delhi 1 3
. The A.O. Uudl.)/Branch ln-charge, Computer Branch, Karkardooma Court to--; i
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